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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEU DELHI

0.A. No. 1069/96
New Delhi this the 14th day of Novembsr 1996

Hon 'ble Shri S.R.Adige, Member(A)
Hon 'ble Or. A.Vedavslli, Member(Jd)

Vinod Kumar Ranga,

L.D'C.

Office of the P.A.0. (Revenue)
Ministry of Finance,

Church Road Hutments,

New Delhi-110 001

R/o B-12-129 Dev Nagar,

quol Bagh, New Delhi—110 005

vee....Bpplicant
(By ﬁduocate. Shri K.B.S. Rajan alonguith
o Shri R.Qx&gukla)

Versus

1. Union .of India

through the Chief Controller of Kccounts
Ministry of Finance,
Room No. 204-8, North Block,
New Delhi-110 001
2. The Director of Estates,
Nirman Bhavan,
' " New D&lhi-110 001

3. The E&state Officer,
Dte of Estates,
Nirman Bhawan,:

Ney Delhi-110 0O1. «ee.soRespondents

(By Advocate: Shri 8.lLall)

ORDER (Oral)
Hon 'ble Shri S.R.Adige, Member(A)

Heard.

2. e note that uhe appointmsnt leuter 1tself was

. Ain T n«o/eﬂ; earhe 0/1,
issued on 21-1-96, within the 12 months period stipulated 4

$ince then the respondents have issued O,M. dated 22-5-96

extending the 12 months period by a further period of

one month. 1In thellight'of this OM, the delay in the
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applicant actually. joining the post to uhich

v

he was appointed is only 22 days.
3. Keeping these facts in‘viéu,both'counSEl

+ ' \ * R . !
agree that this OR mey be disposed of with a
direction to the respondents that in the event that
the applicant files a self-conteined representation

for claiming regularisation of the premises’ in

. guestion within 3 weeks from the date of receipt of

a copy of this judgement, the respondents shall .consider
the same, and pass a detailed épeakihg and reasoned
order in a ccordance with law under intimetiom to

the applicant within three months of its receipt.

We direct accordingly.

4. . The OA stands disposed 6f . No costs.
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